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IA/ORDER

This assessee’s appeal for assessment year 20laris2s against the

Commissioner of Income-tax (Appeals)-17, Kolkatarder dated 17.09.2019 passed

in case No0.103/CIT(A)-17/Kol/18-19,

the Income Tax Act, 1961; in short ‘the Act'.

Heard both the parties. Case file perused.

involving peadings u/s. 144 r.w.s. 147 of

2. The assessee’s sole substantive grievance pleadehe instant appeal

challenges correctness of both the lower authetitection making bogus loss

addition 0f%15,00,000/- during the course of assessment adduphwer appellate

proceedings.
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3. | have given my thoughtful consideration to rieantentions against and in
support of the impugned addition. There is no disghbat the amount in question has
been received from M/s Dolphin Shoppers Pvt. Ltdrpugh bank account. Mrs.
Biswas strongly supported the same on the grouadthie assessee failed to explain
source thereof in the lower proceedings. | findmerit to concur with the Revenue’s
foregoing argument. The fact remains that the AssgsOfficer's assessment order
dated 23.12.2017 has failed to indicate any cooeding transactions between
assessee and M/s Dolphin Shoppers Pvt. Ltd., yirallminating in the impugned
loss figure. Case file suggests that the Assedaiffiger had initially sought to treat
the sum in question as income from undisclosedcesurThis was later added as
bogus loss without any evidence in support. | tteeeedirect the Assessing Officer to
delete the impugned addition of bogus loss for pinécise reason alone.

4. This assessee’s appeal is allowed.

Order pronounced in open court on 19/02/2020
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